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12 hr •. 
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

DISCONTENT AMONG CENTRAL GOVERN-
MEN" EMPLOYEES ON ACCOUNT Of' 

o INADEQUATE GRANT OF DEARNES~ 

ALLOWANCE. 

Shri 8. M. BaDerJee (Kpnpur): 
call the attention of the Minister of 
Finance to the follow;ng matter of 
urgent public importune'f' and 
request that he may make" Rtatement 
ther~on:-

The serious discontent among 
tWl!nty-llve lakhs of Centrol Gov-
e:'nment employees on account of 
inadequate grant of dearness 
allowance, 

The Minister of Flaance (Shrl 
Sa.hlndra Chaudharl): Sir, I have a 
statement to make. It is a 3-page 
statement. May I place it on the 
Tabl. of the Houoe? 

Some hOD. Memben: It is all 
important statement. Tha 4• may b~ 
read. 

Mr. Speaker: That mil(ht be reali 
then. 

Ihrl Saehlndra CIlIIDdhnrl: In 
terms of the Second Pay Commis-
sion'~ r~ommendation acc~pted by 
Government, the rates of dearne .. 
allowance admissible to Central Gov-
-ernment !mployee! are reviewed 
whenever the All India Consumers 
Prien Index for Working Class rises 
by 10 points on an average for 
12 months. On this b •• is the D.A 
rates were recently revised from 1st 
De ember, 1965 when the average 
index had eroned 165 poinu. 

The actual inereu ... effected on thi. 
oCCClsion are as followl: 

From lis. 33 to RI. 38. for t_ 
drs wina pay below Rs. 11 0 
p.m.; 

2400 (Ai) I..S---e. 

of D.A. (C.A.) 
From Ro. ~O to Rs. 58, for 

in the pay range of Rs. 
149; 

those 
110-

From Rs. 65 to R. •. 76, for those 
in the pay range of Ro, 150/-
209; 

From H •. 81 to Rs. 93, for those 
in the pay range of Rs, 210/-
399; 

From Rs. 90 to Ro. 100, for those 
in the pay range of Rs. 400-
1000, with marginal adjust-
ments upto Rs. 1,100. 

The above increases represent 
• roughly 75 per cent neutralisation 01 

the rise in price index from 15~ to 
1& in respect of the lowe.t three 
categories, and 60 per cent lor the 
next higher slab. An ad hoc increa .. 
r)( Rs. 10 was aHowed for those In 
the salary range of R.,. 400-1,000 so 
that the total dearness allowsn<'. 
admissible to them i. limited to R •. IOU 
p.m. These perrentages do not, how-
ever, folly represent the total reliel 
ftvailable to the employe~s. since the 
general price index does not reflect 
beneRts like house rent alIow.nc~, 

medical beneftts. assistance for educa .. 
tion of ehildden. city compensato..,. 
and other special compensatory .llow-
ances which are admissible in addi-
tion to dearness allowance 

It i. true that the ne'Jtralllation 
allowed is on a slightly lower basil 
than the percentages which were 
recommended by the S. K. Du 
Enquiry Body appointed in 11l64. ThO! 
rat<!a recommended by that Bod,. 
were, however. related to the index 
averale 145. Moreover, lin", Shrl 
Du submitt<!d hiB report. the aitus-
tion hu It'eatly chaneed. particularl,. 
in the ... ake of the unfortunate con-
Ilict with Paki.tan laBt year. Tho 
8erond Pay Commiuioo theIDIelv .. 
had not INlleot<!d any rljjid Ilnkl"l 
of dearneso compen.~tion with the 
price Indn but had ltrft freedom to 
Goftmment tD determine the quan-
tum of compenll8tion with referance 
to the dt'CUl1Utan"". existl... at !be 
time of reriIlon. such as the CIIu.t 
of the rile In ... st or livinC. the _ 
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IShri Sachindra Chaudhuril 
of the economy, and the social and 
economic consequences of the grant 
or denial of increase. 

The increased dearness allowance 
allowed from 1st December, 196~ 
involves an additional burden of about 
Rs. 25 crores annually, and it must 
be remembered that, very roughly. 
every extra rupee per month allowea 
to Government employees means an 
additional annual expenditure oX 
nearly Rs. 3 crores, not taking into 
accou'nt the employees of the State 
Governments, public sector under-
takings, municipal bodies etc. As 
hon. Members are well aware, th~ 
country's economy is at present being 
subjected to exceptional stresses and 
strains, and the resources position 15 
none too satisfactory. There IS 
imperative need to keep down 
administrative expenditure and to 
curb inflationary pressures. Under 
the compulsions of the Defence and 
developmental programmes, some 
hardship has inevitably to be borne 
by nil scotians of the community 
including Government employees. In 
these circumstances the increases 
already allowed can hardly be con-
sidered inadequate and do not pro-
Tide a valid ground for discontent 
among the employees. 

Han. Members must also be aware 
that there have been protests from 
State Governments against the perio-
dical revisions of dearness allowancc: 
for Central Government employees. 
When the matter was discussed with 
..,me Chief Ministers recently in pur-
suance of a decision taken last year 
In the Resources Committee of the 
National Development Council, they 
pointed out the repercussions of our 
decisions on their empl"yeel and that 
tbeir resources position did not per-
mIt them to &Bsume the burden of 
any additional emoluments being 
given. Further, monetary increases 
do not mean real reiief for the em-
ployees &B experience .how. that thl. 
is largely off~!et by simultaneous 
increase in prices of articles of com-
mon consumption. Govemment. have. 
therefore. decided to examine atr.h 

the whole question of dearness com-
pensation so that effective ways can 
be found of making available real 
benefits for Government employeei 
without putting additional burden on 
other sections of society. This matter 
is now receiving attention and I would 
welcome any suggestions that hon. 
Members may have to make. There 
is of course no decision at all to dis-
continue payment of the dearnesl 
allowance now being given. 

Shri S. M. Banerjee: From the 
statement it appears-it has been 
admitted by the hon. Finance Minis-
ter-that the neutralisation recom-
mended by the Das Commission was 
not accepted or adhered to by the 
Government. At present whatever 
neutralisation has been given is only 
70 per cent instead of 90 per cent 
recommended by the Das Commission. 
I would like to know whether it is a 
fact that on 12th August, 1965 when 
the Central Government employees' 
representative met the late lamented 
Shri Lal Bahadur Shastri, he gave a 
definite assurance that the Das Com-
mission's recommendation would be 
regarded as an award and if so, I 
would like to know whether the pre-
sent Prime Minister will respect that 
word-keep this award or tinker with 
it or throw it to the winds. 

Shri Sachlndra ChalldJaurt: I am 
not personally aware of the assurance 
of the late Prime Minister, but I am 
prepared to accept what my hon. 
friend says if he has llBSured himself 
that that is th~ correct position. 

Even assuming that it is an award. 
the question will arise whether it is 
possible to implement that award or 
not. I have stated the circumstances 
in which. despite our best etrorts, w" 
have not been able to neutralise to> 
the extent of 90 per cent in the case 
of certain employees. We will wel-
come any view! that may ~ liven for 
the purpose of an alternative scheme 
without in any way taldng away the-
benefits already given; we may sit 
down together and consider what hal 
-.. the real benefit to the employees. 
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I have not been legalistic in thi.< 
matter. I cannot say whether this 
award CBn or cannot be enforced. 
With all humility. I am trying to be 
as practical as I can, so that there 
may be real removal of the trouble 
that government employees, 810nl 
",ith others, suITer. If my friends help 
me in that. it will probably be more 
constructive than the ques.tion whe-
ther this was an award or not. I am 
not quarrelling on this. If my friend 
says that he has a.sured himself that 
there was an assurance given by the 
late Prime Minister. certainly I will 
accept that. Having done that, I 
should consider whether , am In a 
position financially to honour that. If 
I honour that. I will certainly be 
denying the other institutions. the 
other persons and the other bodies 
whose needs are equal. it not more: 
the little assistance which. having 
regard to finances of this country. can 
be given to them. 

Shrl S. M. Banerjee: My question 
was very clear. When there was the 
mass agitation throughout the coun-
try. delegation saw the hon. late 
Prime Minister Lal BahBdur Shastri 
and a specific question was put to him 
whether the DB. Commission's recOm-
mendation. would be treated as an 
award and he said that it would be 
treated 8S an award. Now the Brgu. 
ment. advanced by the Finance Minis-
ter are two or three. namely. the 
situation has changed beeause of 
Pakistani aggression. secondly the 
Intrusion by the Chief Ministers and 
then the Incursion by the Chamber 
of Commerce which he har not said. 
I would like to know why the Cen-
tral Government employees should 
suffer and why this award should no! 
be accepted by the present Prime 
Minister. Today we are coing to 
demonstrate before her bungalow. 

Mr. S __ : Doea he .. ant me to 
join him! 

8U1 8. •. Banerjee: Let the PrIme 
Klnialer intervene and live • ..,.. 

of D.A. (C.A.) 
Mr. Speaker: If she wants to reply. 

she can. But the Finance Minister has 
already explained; he has explained 
the position; he has not denied tbat 
it was an award; he says that he doe. 
not know, he is not sure and it may 
be an award; even then he says that 
there are certain difficulties which he 
has tried to explain. Whether they 
are adequate justification or not I. a 
dil!erent thing altogether. 

Shri S. M. Banerjee: Can he p. 
back on .it? 

Shrl ....... (Chittoor): The point 
arisee this way, it it was an award 
at all. My hon. friend is an eminent 
lawyer. Has he conceded ever before 
any court that the executive authority 
has go! the ri,lh! to tamper with that 
award and not to implement It but 
plead their own practiral di/llcultiel? 

Mr, Speaker: In v iew of these 
observations, he ha. said tbat he would 
consider that and see it. 

Shri Prlya Gupta (K. tfhar) : In 
view of the fact thot the Govern-
ment of India or rather the ex-Finance 
Minister, Shri T. T. Krlsbnamacbarl. 
bad openly come out with a .tate-
ment on the floor of this August House 
that the Government had tailed to 
arrest the spiralling rise in the cost 
of Lving, and In view of the recent 
decision of the Government of Indl. 
that since during the last live years 
there has been an increase lix time. 
In the dearnen allowance, no turther 
dearness allowance could be given to 
the Central Government employ .... 
and In view of the decision of the 
Government ot India to have IIOme 
re-thinking about the problem wlU1 • 
view to flndi", out a treth IOlution 
for .upplylng thin,s In kind, may J 

. know whether the Government of 
India have examined and considered 
and decided about the .ubmt.lon of 
the All india Railwaymen'. Federa-
tion for supply of· the necesaary com-
modltieo of lite .t • .ubsldiled rata 
through aubsidised I{8lnshops,.. It 
obtained. In 11149 for the raUw.ymen, 
to compenBlte for the shortfall In 



573 TJiscontent On ,"EBRUARY 16, 1966 inadequate grant of 
D.A. (C.A.) 

574 

[Shri Priyn Gupta] 
wage and also for allowing cash in 
the shape of the dearness allowance 
to nOlltralizf' the balance shortfall 
without mflldng n dis['rimino.tion bet-
ween the class IV, class III, clan U 
and <'lf1S~ I staff, sinl:'e the minimum 
necessa ries of life are sold at equal 
prices for ali classes of employees, 
dnss IV, class lIT, class II and c'ass I 
al'ke? May I know the reply to this 
question'? (LallghtcT). It is not a 
mattf'1' 1.0 bp taughed at .... 

Mr. Speak~r: I am sorry I had to 
laugh; tho hon. Member should not 
resent it. I wa5 laughing only at my 
shortness of memory, because I had 
lost th,· On'end of What he had said. 
By the time the hon. Member reached 
the end of hi, q·,estion .. I had lost the 
beginning and the middle. 

Shrl Prlya Gupta: May I know 
whcth'.'r Government have considered 
the question of having subsidised 
grain!;hop~. 

Mr. S~ak.r: He has saod that 
already. Now. I.t 'us hear the hon. 
Ministt'r. 

Shrl SachlJldra Chaut1hurl:I must 
confess that with my limited intelli-
gence it has been rathei- difficult for 
me to formulate exactly what ques· 
tion wos b.ing put to me; It is my 
tault lind nobody cis.· •. 

Shrl Priya Gupta: If at aU my hon. 
friend wants to understand it, it 
would be clear. 

Sh ,I Sachlndra Ghaadhart: I have 
already confessed that it is my short-
cOming and nobody else'.. So, why 
blame me' any more OJ! that point? If 
I have understand' the question 
correctly-my hon. friend· may cor-
net m" if I Dm wrone-his questi!lll 
was what we coulcl do about subsi-
dised grain.hope. We shall certainly 
take thAt into corisideration. I have 
alread.y w~lcomed s\lgeationa from 
aU Members of thi. House. If they 
wuuld be k i nel 'enough to meet me or 
Write to tnc alld lI,t me Imow what 

their sugg~stions arE', we shall examine 
them. 

Shrl S. M. Banerjee: Why not con-
vene a meeting? 

Shrl S"'hlndra Chaudharl: I can-
not convene a meeting of the entire 
body of t',is House. I can convene a 
meeting of 0 few M.rnbers only. If 
my hOIl. friend w.1I kindlY let me 
know and tell me. I shaH certainly 
convene a m€'!."ting. 

Shrl Prly. Gupta: He had promised 
to meet the delegates from the All 
India Railwaymp'n's Federation .... 

Mr. Speaker' The hon. Member 
will be called as a MemMr to that 
meeting. 

Shrl Dall (Inclore): The statement 
of the hon. Finance Minister himself 
admits that this n ggardly and beggar_ 
ly rise actually amounts to a wage 
cut. If the award of the nas Com-
mission is to be changed unilaterally 
in. this manner, I would like to know 
whether Government realise the re-
percussions that it will have on the 
employees? Would it not have been 
advisable to place all the reasons why 
Government wan t to change the 
recommendations before another com-
miss on headed by a Supreme Court 
Judge? Let that judge independently 
judge whether the reasons advanced 
by Government are valid or no\. Let 
them not abrog.te unilaterally the 
decision of .a Supreme Court judge 

. thereby unltennining the confidence 
of the Government employees in the 
honesty and the bo"" fides of the 
Government themselves. 

Slut SaehID4ra Ohaadhart: Shorn 
of all the adjective.. the question is 
whether this matter should again be 

. referred to • Supreme Court Judge 
or not. That is 8 maUer which may 
be cons:dered. But a Supreme Court 
'Judg's f1ndlnl!S are not going to p~o
vide the immediate relief which 
mlJht possibly be considered by the 
employees themselves. Therefore, I 
be... lavlted the repn!tIelltaU"..4II 
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the people to teU me if there are any 
immediate means which we Can adopt. 
So far as reference again is concern-
ed, it may be considered, if that is 
going to be useful. 

Sbrl A. P. Sbarma (Buxar): In his 
statement, the Finance Minister has 
raised three pertinent points. First, 
he s.id that the Second Pay Commis-
sion did not lay down any limiL He 
should understand that at the time 
th.t ~ommi8slon investigated the 
matter, they did not visualise the 
prices rising SO high as they are now. 
Therefore, tbey did not make a speci-
IIc recommendation I>cyond 125 points. 

He referred to the S. K. D.s Com-
mission. The Government set up that 
Commission. On the floor of this 
House, the Government made a com-
mitment that they will accept the 
recommendations of the Commission. 
Other friends boycotted the Commis-
sion; only the section of workers re-
presented by the INTUC cooperated 
with the Commission: Government 
did not accept the recommendations 
of the Das Commission. 

The third point he has raised 1.0 that 
the State Governments are eaming in 
the picture and are influencing the 
decision of the Central Government 
because of their difficulties. 

May I know what waa the justi-
IIcation for Government in ,oing back 
on their commitment and they change 
the recommendations unilaterally 
without consulting the Central Gov-
ernment employees' representativ .. ? 
I want to know .... 

Mr. Spaker: That should be enough. 
He has already put the question. 

8brl A. P. Sharma: These are clari-
fications. Now I am coming to the 
question. 

How long are Government going to 
be inftl,lenced by SO many con.idera· 
lions. creating further agitation and 
discontent among the _.mp]oyees by 
taking arbitrary decision.? 

Shrl Sacb.l.wl.ra Chaudhuri: My 
first answer is that the dcl'lsion is 
not arbitrary, It hus been given every 
consideration possibie, My second 
answer is that whenever iJny forces 
C(lme up, Government as 3 matter ot 
duty consider those rDrees and the 
result of those forces, kCt.~ping in view 
this, that it is also the duty of Gov-
ernment to try to nelp its employees 
as far as it is ppcuniarily pos~ihle. as 
far as it is physically possible, to do 
so. 

8brl A. P. Sharma: Why not con-
sult the employees belore taking a 
decision? 

Sbrl Prly. Gupta: The Central 
Government has not taken a derision 
in spite of the fnct that prices have 
risen .... 

Mr, Speaker: No, no. I cannot 
allow the hon. Member to put a ques-
tion again. He should reSume bi. 
seat. 

Sbrl Prlya Gapt.: 
ernment want its 
starve? ... 

Doe. the Gov-
employees to 

Mr. Speaker: Order, order. He Is 
obstructing the proceedings. 

8bri PriJ. Gupta: I only want to 
ask .... 

Mr. Speaker: It he does not resume 
his seat, I will have to name hun. I 
fhtd this Member always in the habit 
of obstructing the proc""ding •.... 

8IIrt PrlJa Gupta: It the Govern-
ment want its employees to starve, 
let them say so trankly .... 

Mr. Speaker: I will name the hon. 
Member, Shri Priya Gupta. 

SbrI Pri1a Gupta: All right. I will 
go away. 

Mr. Speaker: He might kindly 
leave. 

Sbrl P...,a Gupta: Do they want 
the employees to darvc:' 
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Papers Laid 

Mr. Speaker: He should Ira out. 

Shrl Priya Gupta: But still I want 
to say this: If the Government want 
their employees to starve, let them 
say so frankly. 

Mr. Speaker: He is persisting in his 
defiance. He should leave. 

Shri Prlya Gupta: I am leaving. 
'fhank you very much. 

ShTi Priya Gupta then left the House. 
Shri A. N. Vldyalankar (Hoshiar-

pur): The Minister has admitted that 
it was not taken as an award. I want 
to ask whether non-acceptance of the 
award on the plea of Government's 
incapacity to pay does create serious 
implications. Has he examined the 
implications of this because under the 
same plea many of the awards given 
by courts and tribunals concerning 
private industrialists, will not be 
accepted by private industrialists? 
Will it not be possible for them to 
take cover under the' same plea and 
not accept those awards? 

Shrl Sachlndra Chaudhurl: As 1 
said, I have not gone into the matter 
in' a legalistic way. If I am asked to 
consider it as an award, then un-
doubtedly other questions will arise, 
but legally speaking, it is not an 
award. Wh"t was said before and 
in this House just now i. this, that 
the late Prime Minister had agreed 
to accept it as an award. I said I 
would proceed from that point, and 
I had pointed out that even It It is 
an award, there may be considera-
tions, there may be circumstances 
which make it impossible for Govern-
ment to abide by the terms of that 
award, and I am saying that the 
circumstances are such, having regard 
to the conditions in the country, 
having regard to the difficulties that 
the Government is. facing, that it 
should review what would be the 
position, assuming thnt we do con-
sider the Das Ci:ommlttee's report to 
be an award. That I. exactly what 
we have done. On top of that, I 
have laid I am prepBr"-' " c<>~~lder 

every suggestion that !nay be made for 
the purpose of alleviation af the con-
ditions of the employees, provided it 
is possible to do it within the funds 
available to Government. Beyond 
that, what can I assure Members? 

12.:11 hr •. 

PAPERS LAID ON THE TABLE 

REPORT OF ENQUIRY ON THE FATAL ACCI-
DENT IN RAJNAGAR COLLIERY m. 

The Minister of Labour, Employ-
ment and RehabUltaUon (Shrl lall"-
jivan Ram): I beg to lay on the 
Table-

(i) Report of Enquiry on the 
fatal accident ifl Rajnagar 
Colliery on the 8th Novem-
ber, 1965. [Placed In Libra.". 
See No. LT-5436/66]. 

(i1) Report of Enquiry into the 
Dheri Colliery Disaster, 1965. 
[Placed in Libra.". See No. 
LT- 5437/66]. 

(iii) A copy each of the following 
notifications under sub-section 
(7) of section 59 of the Mines 
Act, 1962:-

(a) The Coai Mines (Fourth 
Amendment) Regulations, 
1965, published in Notifica-
tion No. G.S.R. 1789, in 
Gazette of India dated the 
4th December, 1965. 

(b) The Mine. (Second Amend-
ment) Rules, 1965, publish-
ed in Notification No. G.S.R. 
1886, in Gazette of India 
dated the 25th December. 
1965. 

[Placed in Libra.". See No. LT-
5438/66]. 

NOTIFICATIONS UNDEII 'l"III: 1_ 
'l'ELEaRAPB A~ 

The MIDIster of ParlialaeDtarJ' 
Main ad CGmmImleatIoDII (SIIrI 

. Sun Narayan Sinha): 1 beg to lay 
on the ,Table a eopy each of the 




